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liOl' IF I GAT I<N 
INCOME ...ll'AX 

No .• iao (F .No.404/235/72-ITCC): In exercise of the powers conferred by sub­
clause {iii) of clause (44) of Section 2 of the Income-tax Act, 1961 (43 of 
1961), the Central Government hereby authorises Shri N • .JJ. Mitt~.! Vl"!lo is a 
Gazetted. Officer of the Central Govermnent to e ercise the powers :.lf a Tax 
Recovery Officer under the said Act. 

2. This Notification which supersedes Notific tion No. 200 (F. No. 404/26/ 
71-ITCC) dated 24th June1 1971 shall come into orce "'f~th ~ediate effect. 

Sd/­
(A.K. Nasta) 

Under Secretary to the Government of India 

Tbe Manager, 
Government of lnd ia Press, 
New Delhi. 

No. 130 (F. No .. 404/235/7~ITCC): 

Copy forwarded to:-

1. Jl..ll Commissioners of Income-tax. 
2. All Addl. CoJil[.lissioners of Incoce-tax. 
a.. il..ll Directors of Ins~ection. . 
4~ The Director 1 IRS(DT) Staff Colleget Nag • 
ts. The Cooptroller & Auditor General of Indi , New Delhi (25 copies) 
6. The Chief Secre-tary1 Governmeltt of Rajast an~ Jaipur. 
7. The A-ccountant G.P.neral, Rajasthan, J a ipur 
s. i~ll Sections/Officers in the .Boa:rd'·s offi e. 
9. Sbri P.B.Veilketasubracanian, Joint Secret y and Legal ~viser, 

Ministry of Law, New Delhi .. 
10. Bulletin Section ( a copies). 
11. Guard file~ 

Under Secretary t India 


